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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORICINAL-APPLICATION-NO:1280-0F-1996

PATE-OF-ORPER: - ~4th-JULY,- 1897

" BETWEEN:

M.SANTOSH KUMAR .. APPLICANT

AND
1. The Chief Commissioner of Income TaxX,
Andhra Pradesh, Hyderabad,
2. The Sr.Authorised Representative,

Income Tax Appellate Tribunal,
Shapurwadi, Hyderabad. : . RESPdNDENTS

IS

COUNSEL FOR THE APPLICANT: Mr.K.SUDHAKAR REDDY

COUNSEL FOR THE RESPONDENTS:Mr.V.RAJESWAR RAO, Addl.dGSsC
) i

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

ORBER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.K.Sudhakar Reddy; learned counsel [for the
applicant and Mr.V.Rajeswara Rao, learned standing [counsel

for the respondehts.

2. This OA is filed tcs set aside the Office Order
dated 8.2.96 whereby the applicant was directed to pay back
the excess amount of subsistence allowance already drawn
and paid to him for the period from 5.11.91 to |17.5.94
amounting to Rs.16,163/- within a period of 15 dqys from

the date of receipt of that impugned order and Hhe Memo
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No.Con.CCS/107/2011 dated 3.10.96 (Annexure-IV at page 11
to the OA) whereby the representation of the applicant
dated 20.2.96 was disposed of for recovery of the excess
payment in instalments by holding them as arbitrhry,

illegal and void ab-initio.

3. 'An interim stay was granted in this OA on 1.10.96

for recovery.

| 4. When this OA was taken up for hearing, the lear+ed
L. counsel for the applicant submitted that he will submifi a
suitable representation to the concerned and ask for the

relief through the departmental authorities.

5. In view of the above submission of the learnéd
counsel for the applicant, the OA is disposed of with no

orders permitting the  applicant to approach tHe

Departmental authorities.

6. No order as to costs.
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(R.RANGARAJAN)
MEMBER {ADMN. )

| Qﬁ‘&~*’//”/
DATED: -4th-July, - 1997 ’

Dictated in the open court. RAS ey t&)
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Copy tot-

1.

Rem/~

The Chief Commissioner of Income Tax, a,p,Hyd,

The Sr. Authorised Represéntative Income Tax Appellate

Tribunal, Shapurwadi, Hyd.
One copy to Sri. K.S,Reddy, advoc-te, CAT, Hyd,
One copy to Sri. V.Rajeswar Rao, Addl, CGs". CA
One copy to Denuty Registrar(A), GAT, Hyd.

One spare CODY.
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